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CEN TRAL AmINI STRATI VE TRIBWN al PRINCIPAL BENCH

- 0Aa Ne.1598/99 .,
New Delhis this the g' day of December, 1999

HON *BLE n‘R._.s. Re-40I GE, VICE CHAI AN (p) o

Navesn Kumar Bemby 5 -
s/o Shri Baldev Raj Bemby,

pirector,
Central tpter mmmission,-

Rinistry of uater Fhsources;
801 (North), sewa Bhauen, R, K.Puram,
Neuw mlhi-ﬂﬁﬁ XX mplicmto

(By adwecates Shri SeKo Das)e
b rous
1. Uhion of India

thro ugh the Sscretary,
Dspartment of statistica and P=-rogramme

Implementation,
Ministry of Planning and Programms Implemen tation,

Sardar Patel Bhauan,

Sansad Marg,
New Dslhi=1,

20 Shri No Ko Shama’
Osputy Oirector,

Dapartment of Statistice and Pregremmo
Implementation,

Ministry of Planning and programme Implemen tation,
Sardar Patel Bhauan,

Sansad Marg,

New Delhl =1,

3. Chaiman,

Central iater @m'mission,
Mini{stry of Water Reso urces,

201(3:uth), wva Bhawan, R,K.Puram,
New Dalhi -066. ' ecocoe &@nnd.ntSQ

(By adwecates shri VSR Krishna & Shri T.R.Mohanty as
an Intervenor). |

é:plicent_;mp ugns respondents’® order dated
29,4,99 (Annexure=ga=1) transferring him from 1l hi
v
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to Calcutte and Meme dated 21,6, 99 (Amexure-a2)

rejecting his represmtaticn.'

2, I have heard Shri S.K.Das for the applicant
and Shrli VSR Krishna for the respondents. Shri T.R..

Mohanty who appeared as an Intervenor, was alse heard,

3.  foplicant has asaBnQ the impugned transfer
order on varieus growndss I note that in his

rep resentation dated 18,6,99 (mnexure-a7), the
applicant had taken many of these grounds but the

imp yned order dated 2_1."‘6.-;399__@_”33 net discuss the

Qro W és fa_kqn__by him end merely states that those
grounds have alreacy been considered by the department
before issulmg transfer o rder under reference and the
transfer ords rs,ysﬂrioﬂi,_,ssy,ed_qnly_.a?tor considering

the criteria laid down as well as the adninietxfat\lvo
comp ul sion aﬁd continuity ef uotk.ﬂ

4 .. In someuhat similar cireunstances in the case
relating to"‘_s-,hr,i, oiwaramvir Singh, Joint niroctor.
Indian System ofMaedicine, who had filed Oa No.1721/99
it 15" seen that the respondents had examinaed his
represen tatlon and dispesed ef the samg by means of

a detailed and gpeaking order dated 23.8. 99,

5. "In the result, this 0p is disposed of uith a

di rection to respondents to disposs of applicantts
representation gated 18.6.99 (mnexure A7) By means
of a detailed and spesking o rder within six weeks f rom
the date of receipt of a copy of this order , Til1l
then , respondents shoul o net wmpel the applicant te
implement the impugnaed transfer order to the extent

that it concems himself,

6, The Oa is disposed of acoordingly in tems of parab,

"o wste. /? [ ‘-
. ebig,
' ( S.R.ADIGE

" Jua/ VICE CHAI AMAN(R).



